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LEGISLATIVE ASSEMBLY. " 

WB, the und8l'8igned, Members of the Select 
Committee to whioh the Bill to regulate the 
possession of wireless telegraphy apparatns wu 
referred, have oonaidered the Bill and have now 
the honour to submit this (,ur Report, with the 
Bill as ameooed by u~ annexed thereto. 

Clo/u,e 6 . .:....1n deference to the opinion exprtsaed 
in the debate on the motion to refer the Bill to 
Select Committee that in view of the provision for 
oonfiscation contained in this clause the penalties 
here laid down are unduly severe, we have 
reduced the amount of the line which may be 
imposed, and have abolished the penalty of"" 
imprisonment. " 

Similarly, in sub.olause (3) we have made an 
amendment to secure that confiscation shall only 
be ordered in the case of .. conviction. 

We think that the power to direct payment of 
money levied &s fines to the Broadoasting Service 
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should extend to fines imposed for breaches of the 
rules. We have accordingly amendt'tl sub-clause 
(4) of this clause &8 introduced and have placed it 
in a more appropriate position a8 a 8eparate clause 
numbered clause 9. 

ClaUBe 'l.-We ha vtj amended the olause so as to 
reetriot the power of search to the making of 
searches by day only. 

Olause 9.-We have inserted a new entry in 
sub·clause (2) to give power to make a rule 
requiring a dealer or manufaoturer to insist on the 
production of a licenoe by an intending purchaser 
m proper CRoSes. 

': The Bill was .,published in the Gazette of 
Ind.l&, dated .the 4tll" February, 1933. 

3. We think that the Bill has not been so altered 
&8 to require re.publica.tion, and we recommend 
that it be passed as now amended. 

B. L. MITTER. 

F. NOYCE. 

R. M. CHINOY. 

ISMAIEL ALI KHAN. 

M. C. RAJAH. 

L. S. HUDSON. 

T. RYAN. 



[As AlUIINDlDD BY TJ[JD SlCLEOT COMMITTE II.] 

[Worda printed in italic. indicate the amendment. 
IJUIIe8ted bJ the Committee.] 

A 

BILL 
TO 

Regulate the possession 0/ wireless telegraphy 
apparabts. 

'WHEREAS it is expedient to regulate the 
possession of wireless telegraphy apparatus in 
British India; It is hereby enacted as follows :-

1. (1) This Act may be called the Indian 
Wireless Telegraphy 

Short title, extent and Act 1933. 
common cement. ' 

(2) It extends to the whole of British India, 
including British Baluchistan and the Sonthal 
Parganafl. 

(3) It shall come into force on such date as 
the Governor General in Council may, by 
notification in the Gazette of Indiu., appoint. 

2. In this Act, unkss there is anything repug-
nallt in the 8U bject or Definitions. context,-

(1) "wireleBR communication" moans the 
makizlg, transmitting- or receiving of tele· 
graphic, telephonic or other communi. 
catiolls by meun8 of electricity or 
magnetism without the usc of wires or 
other continuous electrical conductors 
between the transmitting and the 
receiving Ilpparatlll'l ; 

(2) "wirol('R8 telf'llTllplJY appuratuf!" 
means Ilny 8,pparatus, applianc(A, inMtru· 
nH'nt or mnt<'rial used or capable of 
lise in wirde/lll communication, and 
includes any article determined by 
rule made under section 10 to be wireless 
telegraphy apparatus, but docs not 
include any such apparatUE~, appliance, 
instrument or material commonly 
used for other electrical purposes, 
unless it has becn specially designed 
or adapted for wireless communication 
or forIlls part of some "'pparatus, 
nppliRnet'. j. I'trument or mnterial 
specially 80 def;igncd or adapted, nor 
any article determined hy rule made 
under flcction 10 not to be wirelcBS 
telegraphy apparatus; and 

(3) "prescribed .. means prescribed by rulea 
made under seotion 10. 

8. Eiave as provided by sootion 4, no person 
shall possess wireless. 

. PTohi~ition of POF,Sl'S- telegraphy IlrJ,afaiuB 
S)OIl of wlrel~BIl telff!;Tf'phy eXCC}it und ad' 
apparatull Without IiccnBe. d er. n ln 

aecor ancc wlth a 
licensc iSl'ued under this Act, 

4. The Go'\"ernor General in Council may by 
rules made under this 

Power . of Gov,el1lor Act exempt any peI'flon 
General m CounCil to 
exempt persons from pro. or any class o~ persons 
visions of the Act. from the provlsioDS of 

this Act either generally 
or subject to prescribed conditions, or in respect 
of specified wireleas telegraphy apparatus. 

J 
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I. The telegraph authority oonatitutod under 
XIII ouaaa, LiceDIea. Athe Indian ahTllo1beegra.ph 

ot, 1885, a the: 
authorityoompetent to ilene. ; .• lioellllEl8 to 
poBBe88 wirele. telegraphy appara.tus under 
this Aot, and may issue lioenses in suoh manner, 
on suoh oonditions and subject to IiIUQh pavmen~ 
a8 ma.y be prescribed. • 

8. (1) Whoever po8Se&8ef1 &oy wireless telegraphy 
apparatus in contraven. 

Oftenoe and penalty. tion of the provisions 
, of section 3 sha.ll be 
punished, in the oase of the first offenoe, 
. with fine whioh may extend to one hundred 
rupeP.S. and, in the we of a second or subsequent 
offence. with. • • • 

* • fi.ne whioh may extend 
to two hundred and fifty rupees * •. 

(2) For the purpo8e8 of ,this section a Court 
may presume that a person pOS&e88e8 wirelesa 
telegraphy appara.tus if suoh a£lparatus is under 
his ostensible obarge, or is loc tted in any pre. 
misee or place over which lie has effective control. 

(3) If in the trial of an offence under this sec· 
tion • the. accused is convicted .. 
• , the Court shall decide whether any 
apparatus in respect of whi.·h an offenoe hal 
been committed should be ol)nfis~ated, and, if 
it 80 decides, may order confisoation acoordingly. 

• * • • * 
7. (1) A Presidenoy Magistrate, or 8. Magistrate 

f b of the fint 01&88 or a 
Power 0 I8IorC • M agistr8.te of the 8econd 

clus specially empowered by the Loeltl Govern-
ment in this behalf, may issue a warrant for the 
aearch, at a.n1l time between 8ltnNSe and 81J,'I'"'et, of any 
building, vessel or place in whieh he has reason 
.to believe ~·hat any wireless telegraphy appara.-
tus, in respect of whioh an offencelunishable 
under sootion 6 ha.s been committe , is kept 
or concealed. 

(2) The officer to whom a search warrant under 
sub. section (1) is addressed may enter into any 
building, vessel or place mentioned in th~ warT&nt 
and seize 8.ny wireless telegraphy apparatus in 
respect of whioh he has reason to believe an offence 
under section 6 has been committed. 

8. All wireless telegraphy apparatus oonfiscated 
Apparatus eoufiIcated under the provisions 

or having DO OWDel'to be of sub·section (3) of 
pzoperty of Govemor eeotioll 6, and all wireleu 
GeDaraI ill CoUDCiL telegraphy apparatus 
having no ostensible owner ehall be the pro· 
perty of the Governor General in· Council. 

S. .A Oourt inflicting a fine (U punwkment /M' 
any offe.nce ,,1/.der eecticm 6 

POWer of Court 10 dif'ed t;YI' under the rules made 
~ oJ jtneII til pre .. under 8ecticm 10 may 
40ribetl outAorilg. direct tltat tAe amount oj 

the fine or 0,11.11 part 0/ it 
ih4U be paid to the. prC8Cribed authority to be utiU8ed 
Jqr the be1&eflt oj eke Indian State Broat.lca8tlng 
.se.rvice. 

10. (1) The· Governor General in Counoil may. 
Power of Gonmor by notification in the 

'GeDInl in CoaDoU to Gazette of India, make 
.... enJeL. rules for the purpoee of 
carrying into ~ect the provisions of tru. Ao\. . , 

~ 
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(9) In partioular and without prejudice to the 
-generality of the foregoing power. suoh rules may 
provide for -

(') determining that any artiole or olau of 
article shall be or shall not be wireless 
telegraphy apparatus for the purpoaea 
of this Aot: 

(ii) the exemption of persona or olauea of 
persona under aeotion " from the pro_ 
visions of this Aet ; 

(iti) the manner of and the conditions 
goveming the issue, renewal, suspension 
and cancellation of lioenses, the form of 
liceD88B, and the payments to be made 
for the issue a.nd renewal of liccnses ; 

(iv) the 'maintenance of recorda oon=' 
detaila of the a.cquisition and dis 
by sale or otherwise of wireless telegraphy 
apparatus poesessed by dealers in wireless 
telegraphy apparatus; • 

(v) the ccmditio7UI governing the 8ale of foirelU8 
telegraphy apparatU8 by dealer8 in and 
manufacturer8 oj 8vck apparatU8; and ' 

(!Ii) determining the authority referred to in 
• • • section 9. 

(8) In making a rule under this eeotion the 
Governor General in Council may direct that a. 
breach of it shMl be punishable with fine whioh 
may extend t-o one hundred rupees. 

11. Nothing in this Aot oontained shall .autho-
Bavm, of IndiaD Tele. rise ~h~ doing ;)f anything 

graphAct, 1886. iro~lblted under the 
ndlan Te]e~aph Aot, 

1885, and no license i88Ued under this Aot shalJ XIII of 
authorise any person to do anything for the doing 1881. 
of whioh a lioense or permission under the Indian 
Telegraph Act, 1885, is necessary. ~ of 

411 LAD 
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